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Sh, Bharat Sinqh

Ih

Oii®ctor of Printiag

For the applicant

For the Respondents
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Applicant.

Respondents

Sh ,D,R •Q2Jpta.,counsel

Mrs.Raj Kumari Choprajcoursel

CORPil'l

Hon'ble Hr,Justice Ram Pal Singh, Uice Chairman(3)

Hon*blB Mr. I. P. Gupta , l^eiT!ber(A)

1, Uhsthor RGporters of local papers may be
alloued tc $ee thB Dudgcment?

2, To bE referreo to the Reporter or not?

DUD GEI^CNT

(•eliuered by Hora'ble (vir.3ustice Ram Pal Singh)

Applicant filed this'0,A., on 24-2-1991 - ^

containing the prayer for appointmont of applicant on

compassionate grounds/fither of the applicant was employsd

as Compositor in Gouernment of India Press,ninto

Road, Neuj Delhi, He died in harness on 15-5-1987 leading
M ^

behind the family consisting of on® uidouj^uife, one son

and two daughters. i\ppiication of tho applicant containing

praver for compassionate appointment- uas turned doun by

the rBSpDPdents on 15-2—1988'» The applicant has not filed

this O.A. uithin the period of linii|;tation prescribed uneer

Section 21 of ths Administrati\/e Tribunal Act, 1985,
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If the filing of theO.A. uas delayed due to sufficient

causa, thsn he should havs filedjthe application under

Sbction of the Adminis txa tiue Tribunal A:::t,19-e5

for condonation of delay. The applicant has not filsd

such application, hance ue are unable to judge uh^iithar
c

any sufficient cause existed or not for condoning the

delay. Thus the Ci.ft, is hopelessly barred by limitation,

2. Shri Gupta also contended that ths compassionate

appointmont can be directed uithin the period of s-yeari

but he has recievo'd rg.jesction to his prayer by the

respondents a^^ack as 1S-Z-l 9B8. H'cncc it do&s not
A

corns uithin the period of limitation and ths O.A. s

dismissed as barred by limitation, Houeusr, berore

parting it is rnentioned tha.t thee® appears to be somB

scheme being prepared for appoirntment on compassionate

grounds in deeeryipg cases and it is hoped that tha

respondents shall consiaor this case of compassionats

app-ointment under that sche-mc. In the circumstance;
\

the parties shall bear their own costs.
}
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